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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

WEDNESDAY, THE EIGHTEENTH DA'I*OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
D

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO:4503 OF 2026

M/s. lndian Tours & Travels, #15-31-Vll-OA-39, Plot No. 39, Vll phase, KpHB
Colony, Kukatpally, fyderabad -500072, a Proprietorship C6ncern,
represented by its Proprietor Sri Venugopal Babu Battula, S/o.Sri
Pitchaiah,aged about s8_years, R/o. Plot No.-30, 7th phase, KpHB Colony,
Kukatpally, Hyderabad - 50007 2

TI
EIIIj]

1. The Joint Commissioner of Central Tax, Central Excise & Service Tax,
Medchal Commissionerate, 11-4-64918, Medchal GST Bhavan,
Lakdi-ka-Pul, Hyderabad - 500 004.

2. Assistant Commissioner of Central Tax and Customs, Kukatpally Division,
2nd Floor, Lords Court, Plot No.80,81, Sy. No. 166, Usha Mullaiudi Road,
le1_Qouth lndia Shopping Mall, A.S. Raju Nagar, Kukatpalty, Hyderabad -
500072.

3. Union of lndia
Deep Building,

, rep. by the Secretary, Ministry of Finance, 3rdFloor, Jeevan
Sansad Marg, New Delhi-1 10001.

4. The Branch Manager, lndian Bank, (earlier known as Allahabad Bank),
81312221111 , Shalimar Apartment, Yusufguda Road, Maruti Nagar,
Hyderabad - 500038.

C.T. amended as per Court order dt. 18.02.2026 vide l.A.No.3/26

.RESPONDENTS

Petition under Article 226 ot lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or direction, more particularly one in the nature of a

writ of mandamus declaring the impugned Order in Original No. 25l2022-(S.T)

dated 28-06-2022 bearing DIN No. 20220656MD0000666F65 passed by



Respondent Nlo. 1 for the tax period October, 2014 to ltlarch, 2017 as being

arbitrary, illegal, violative of Articles 14, 19 and 205 of the Constitution of lndia,

against the pr,cvisions of [:inance Act, 1994 apart from being passed in violation

of principles of natural juMce and consequently set aside the sameby affording

an opportunity to the Petitioner to file complete information before the

Adjud icating Authority.

lA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

suspend the rrotice issued by Respondent No.2 in Form GST DRC -13 dated

11-12-2025 to the banker of the Petitioner i.e., Respondent No. 4 herein

attaching the b'ank account of the Petitioner, pending disposal of the writ petition.

lA NO: 2 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

stay all furtht:r action including collection of disputed tax pursuant to the

impugned Ordr-'r in OriginalNo.2512022-(5.T) dated 28-06 2022 bearing DIN No.

20220656MD0000666F65 passed by Respondent No. 1 for the tax period

October, 2014 to March, 2017, pending disposal of the writ petition.

Counsel for the Petitioner: SRI S.RAVI, Sr. COUNSEL, REP.
Ms. K.PRABHABATI

Counsel for th,e Respondent No.1 & 2: SRI DOMINIC FERNANDES,
Sr. SC FOR CBIC

Counsel for th,e Respondent No.3: SRI N.BHUJANGA RAO,
DEPUTY SOLICITOR GENERIAL OF INDIA

The Court madle the following: ORDER



IN THE TIIGII COURT FOR TIIB S'IAI'E OI'TBLANGANA

AT HYDERABAD

THE HON'BLB THE CHIEF JUSTICE SRI APARESFI KUMAR SINGTT

AND

THE HON'BLE SRT JUSTICE G.M.MOT{IUDDIN

WRIT P NN 2026

Dated: 18.02.2026

Between:

IWs. Indian Tours & Travels
...Petitioner

and

The Joint Cornmissioner of CentralTax,

Central Excise & Service Tax, Medchal Commissionerate.

ll-4-64918, Medchal GST Bhavan,

t,akdi-ka-pul, I{yderabad - 500 004,

and 3 others.
... Respondents

ORDER:

Learned Senior Counscl Sri S.ltavi, representing learned counsel

Ms. K.Prabhabati, appears for the petitioner.

Sri Dominic Fernandes, learned Senior Standing Counsel for

Central Board of Indirect Taxes ancl Custolns, appcars lbr respondents

No.1 and 2.
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2. rlre order-in-originar dared 2g.06.2022 for the tax period october

2014 tc'March 20r7 uncrer the lrinance Act, rgg4,has been chailenged

in the present writ petition.

3. 1'hough the rearned Senior counser for the petitioner has sought

to explain the delay on the ground that the proprietor of the petitioner

rvas nor. well educated and not well versed in tax laws and was

cornpletr:ly dependent upon the advice of the autrrorized representativc,

but' that docs not cut much ice, more so, whe, the petitioner had

participated in the proceedings by furnishing reply as well.

4' Lt:arncd Scnior C<lunsel for the petitioner further subrnits that thc

petitio,e. had paicr the taxes ancr the deman,J by the impugnecr order_in_

original v,rould amount to dor-rble taxation. The petitioner becarne .\,vare

of the i,rpug.ed order-in-original only upon issuance of For,r GSr-

DRC-13 rlatcd 11.r2.2025 to trre ba.k of the petitioner i.e, respo'dent

No.4. I-le sub,rits that the deray i, approaching the writ court has beer.r

properly explained.

5. I-earned Senior Sta,ding counscl for central Board of Indirect

faxes and customs submits that the writ petition has bee, filed after a

delay of fc,ur years. Therefore, it rnay not rre entertained foilowing the
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ratio of Assistant Commissioner (CT) LTU, Kakinada v. Glaxo

Smith Kline Consumer Health Care Limitedl.

6. Having regard to the inordinate delay in tiling thc instant \,\'rit

petition and upon consideration of the facts and circumstances, we are of

the view that the writ petition is not fit to be entertained in view of the

ratio in Glaxo Smith Kline Consumer Health Carc l,imited (supra).

lt is open to the petitioner to seek any statutory reliet, if pennissible

under the Finance Act, 1994.

7. The writ petition is accordingly disrnissed. 
-['herc shall bc no

order as to costs.

Miscellaneous applications pending, if any, shall stand closed

PONNA KRISHNA
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HIGH COURT

DATED:18 10212026

o
ORDER L'

WP.No.4503 of 2026

DISMISSING THE WRIT PETITION,

WITHOUT COSTS
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